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ITT THE CENTFAL ADMIINISTRATIVE TRIEULAL, JAIFUR BEICH, JAIFUR.

O.A . 423 97 Latz of crder:Z.Z. 1592
Roshan Lal - Applicant
Vs.
1. tnicn <f  India  through  the General Managar, zatern  PRailway,

Churchgate, Mumbai.

2. Iy.Chizf Enginesr (Construction), Western Failway, Ajmer.
3. Divizional Failway Manager, Western Failway, Fajket Division, Fajhkot.

. « .Respondents.

Mr.J.U.Vanshik - Coungel for applicant
Mr.Manizh Phandari - Counzel for respondsnts
CORAM:

Hon'ble Mr.Gopal Frishna, Vice Chairman

Hen'ble Mr.Q.P.Sharma, Administrative Member.
PER HOMN'BLE MP.GOPAL FEISEMA, VICE CHAIFMAN,

Applicant Foghan Lal has filed this a[vf-ll-"’fl onounder 222,19 of the
Aduiniztrative Trikunals Act, 1985, zzeking dirvecticon to the rzepondentz to

considsr him for regularisaticn on the peat of Bridge Fitter in Group~C.

The applicant has alsc prayed that the respondences” may = directed to

protect the present pay of the applicant.
2. W2 have hzard the learnsd -:-:-un..el for the parties and have prruaad

the material = reccrd. The counsel for the parties have agjrasd that the

matizr may ke disposed of at the stage of sAmizzicn.
2. The applicant's case iz that he was appointed as casual Pridje Fitter
in Group-C on 31.5.197¢6. He waz granted tewporary status weel . 1.2.15982.

Hz haz alac been zubjected to the acresning test for the post of Bridge
Fitter which falls in Skillad Artizan Catsjyory. The applicant's grisvance
iz that he iz Leingy ftransferred to a Sroup-D post on rejularisation
therein, without any transfer zllowanze and without .any joining time. The
regpondente have atated that  the applicant iz not entitled o

qularization in Group~C post. . The learnsl counssl for the apflicant has

o

e
Arawn - attention to bhe insteastions of the Railway Board dated 5.4.1997
at Mnnerure-A2, Para 2 of vhich reades as follows:

"3, The mestion of regularisation of the casual laboor werking in
Groap~2  acales has been under considerations <f the Board. Affer
careful conzideraticn of the matter, Board have deczidsd that the
rejyjularigaticon of casmal lakour working in Group-C scales may e Jdone
cn the following lines:

1) A1l czasnmal labcar/ nL,._tltu_::; in Group—C scalez whether they

o

re Diploma Holders cr have cther qualificaticns, may ke 3Jiven a

!

hance to appesr in examinaticons conducted by FRR or the Pailways

’ for posks a2 per their suitability and qualification without any

h

age har.



ii) Metwithstanding (i) akove, auch of the casual lakoanr in Group—

C ecales as are presently entitlesd for abksorpbion as skilled
artizans ajgainst 25% of the promokion quota may ocontimoe ke

conaidersd for absorpticon as such.

iii)Mstwithetanding (i) and (ii) akeve, all casual labeur may

continne b2 be oonsidered for abscrption in Group~D on the: hazis

of the nmbker of Jays it in zgr casual labour in respective

Units." v
. 4. The applicant® cage falls within the ambit of item (ii) of parz 2 of
¢ ths Failway Board's instructionz Jdated 9.24.97 referved to akove.

g? . In the civoumstances W dirvest 4pwg the respondents Lo consider
éyﬂthe aze of the applicant for regulsrisation against Group-C post of BPridje
b Fitter ajainst 25% promction quota if he i found to be senicr encugh and
" if he falls within th: zmne of congideration Jdepernding upon the

availskility of vacancies, as per rulez. With regard toe the prayer for
protection of pay, the applicant may nake a vepresentation to the

respondants who will consider it in accordance with the rules. A

(ﬂ
o

grant of transfer allowances, joining time, =teo. for movement on tra

vz

the azllowances may Lo rantsi ru, the JLFlluanf a3 admizaible under the

rules.

G The 0.3 iz digpoasd of accordingly with no crdesr as to coats.

(Y (tb _) Crhiylre
- (0.F.Sharm) (Gopal Frishnd)

Administrative Member. ‘ Vizz Chairman.



